
Papers Taid CHAITRA 3. 1905 (SAKA) Me sage~ from R. S. 

th Educatiqnal Consultants 

India Limited, New Delhi., 'for the 

ea 19 1-82. 

{Plac d in Library. See No. LT-
618i/S .] . 

ANNUAL ' p T OF AND REVIEW 'TC, 

o I T 'lUTE OF PHYSIC Lf. 'l HAUnJCAP­

pED NEW DELHI FOR HHU-82 

HRlM,ATI SHIELA KAUL: On 

behalf of Shr' P,K. Thul1go-n, I beg to 

lay on tb Tabl :-

(1) ( 1) A copy of the Annual 

R POrt <Hindi and English ver­

sions) of 1h Institut fOr the 

Ph ' ie-ally Handicapped, New Delhi, 

for the year 19-81-82 along with 

Audit d Accounts. 

(ii) copy of the Review (Hinai 

and nih ver ions) by the Gov­

rnment n th workinl{ of tl:le In -

(itu ! Physically Handicapp d, 

New D lhi, for the year 19'81-82. 

(2) A stat ment (Hindi and Eng­

lish v r 'ons) showing reasons for 

~el y i laying the papers men­

tioned at (1~ above. 

IPlac ( in Library. See No. LT-
6182/83 .) 

(3) A tatement (Hindi and Eng­

lish v ion xp]aining the rea­

sons for not laying, the Accounts 

and th Audit Report of the Kend­

riya Vidyalaya Sangalha~1 . New Delhi 

for the year 1981-82 within th Stipu­

lated peri d of nine months after the 

close of the A~counting Year. 
[PI c d ' in Library. See No. LT-

6183/83. ] 

12.23 hrs. 

MESSAGES FROM RAJYA SABHA 

SECRE'l'ARY: Sir, I have to reI?ort 

the following messag s received 'from 

th Secretary-Genral of Rajya Sabha: 

(i) "In accordance with the pro-

vi ions ot s Jb-rule (6) of rule 186 

of the Rules of Procedure and Con­

duct of Business in the Rajya 

Sabha, I am direct d to return 

herewith the Appropriation (Vote ~ 

on Account) Bill 1983, which was 

passed by the Lok Sabha at its sit­

ting held on the 18t~ March 1983, 

and transmitted to th Rajya S'abha 

for its recommendations and'to state 

that this House ~s no recommenda­

tions to make to the Lok Sabha in 

re ard to the said Bill." 

(ii) 'In accordanc with the provi­

sions of sub-rule (6) of rule 186 ot 
th ,Rules 0'£ Procedur and Conduct 

of Busin Ss in the Rajya Sabha I 

am directed to r tUf:1 herewith ibe 

Appropriation Bill, 1983, which was 

pass d by the Lok Sabha at its sit­

ting h Id on the 19th March, 1983, 

and transmitted to the Rajya Sabha 

for it r commendation and to 

state that this Hous has no recom­

mendations to make to the Lok 

Sabha in regard to the said Bill." 

(iii) "In accordance with the 

provisions of sub-rule (6) of rule 

186 of the Rules of Procedure and 

Condu.ct of Business in the Rajya 
Sabha, I am direct d to return here­

with the Appropriation (No.2) Bill. 

1983, whiCh was passed by the Lok 
Sabha at its sitting held On the 19th 
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March, 1983, and transmitt d to the 
Rajya Sabha for its recommenda~ 
tions and to state that this Bouse has 
no recommendations to make to the 
Lok sabha in regw:d to the sa id 
Bil!." 

(iv) "In accordance with the pro­
visions of sub-rule (6) of rule 186 
of the Rules o'f Procedure and C?n­
duct of Business in the RaJya 
Babha, ] am directed . to retu~n 
herewith the AppropriatIOn (Rrul­
ways) Bill 1983, which was passed 
by the LOk Sabha at its sitting held 
On the 21st March, 1983, and tra~s­
mitted to the Rajya Sabha fOr lts 
recommendations and to state that 
this House has no recomm~ndations 
to make to the Lok Sabha m regard 
to the said BUl." 

(VI) "In accordance with the pro­
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con­
duct of Business in the Ralya Sabha, 
I am directed to return herewith 
the Appropri'ation (Railways) No. 
2 Bill, 1983, which was passed by 
the Lok Sabha at its sitting held 
on the 21st March 1983, and trans­
mitted to the Rajya ~abha for its 
recommendations and to state that 
,this House has no recommendations 
to make to" the Lok sabha in regard 
to the said BilI." 

(vi) "In accordance with the pro­
visions of sub-rule (6) of rule 186 
i)f the Rules of Procedure and Con­
duct of Business in the Rajya Sabha, 
I am directed to return herewith 
the Appropriation (Railways) No. 
3 Bill, 1983 whiCh was passed by 

, the Lok Sabha at its sitting, held 
on the 21st March, 1983. and trans­
mitted to the Rajya Sabha for its 
recommendations and' to state that 
thi House has no recommendations 
to make to the Lok Sabha in regard 
to the said Bill." 

12-.25 brs. 

ES~ATES CO~TTEE 

Thirty-sixth and Thirty-seventh Report 

SHRr BANSI LAL (Bhlwani) : 
I beg to present the following Reports 
(Hindi and English versiollSt) of the­
Estimates Committee:-

(i) Thirty-Sixth Report on Action 
taken by Government on the recom­
mendations contained in the Twen­
tieth Report of Estimates Com­
mittee (Seventh Lok Sabha) on the 
Ministry of External Affairs-Over­
seas Indians in West Asia, Sri 
Lanka, Malaysia, Burma, Indonesia . 
and Singapore-Part II-Sri Lanka; 

(ii) Thirty-Seventh Report on 
Action TaKen by Government on 
the recommendations contained in 
the Twenty-fourth Report of Esti­

mates Committee (Seventh Lok 

Sabha) On the Ministry of External 
AffairS- Overseas In dians in 

West Asia, Sri Lanka, Malay-

sia, Burma, Ir.donesia and 

Singapore-Part Ill-South East 

Asia, (Burma, Malaysia, Sing~pore­

and Indonesia.!). 

MR. SPEAER: Shri Vijaya Bhas­
kara Reddy. 

THE MINISTER OF SIHPPING 
AND TRANSPORT (SHRI K. VIJAY 

BHASKAR'A REDDY): I will make the 
statement at 4 O'Clock. 

~T 'Uln~1: 'm IT (qG;ri) : 
~r 0 c:r 0 UT 0 ~i Gf f~ ij ~if,,'6lf ~ 

~T T~T ~? 

~'t\'~ "l~: :q(7 GI'~ 'l) Cfi'\l~ 
ft';r( I 
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